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INTRODUCTION

I, the Chairman, Co nittee on the ""2lfare 0f Scheduled
Castos and Scheduled Tribes having been authorised by the Committee
to = ' 1 :he Report on troirtbehalf, present this Twenty=eighth
Report (T nth Lok Sabha) on Action Taken by Governmunt on the
recommen:lations contained in the Fourteenth Renort (Tenth Lok
Sabha) on the linistrv of Civil Aviation and Touvism (Dopartment of
Civil A\viation) - Rasorvations for and employmant 0f Schoduled
Castas 2nd fchedulced Tribes in International Airports Authority
of India.

2 Th:: et R_port was considered and adontcd by Eho Committee

on 17 Novumbaor, 1993, Mhubes off 2h g"'m"(?‘ form Pasd-G af,m&gm,

3. The Report has been divided into the followinc Chapters :-
I. Report.

II. Recommendations/Observations which have boen
accepted by the Government.

III. Rccommendations/Obscrvations which the Zommittee do
not desire to pursue in view of Gov.:rnincnt renlies.

IV. Recommendations/Obscrvations in respcct of which
replies of the 3overnment have not boun accepted
by the Committc¢e and which require roitcoration,

V. TDNecomuendations/Observations in resnoct of  which
final ropli.s -7 Government have not bocen received.
4. An analysis of the Action Taken by Governmont on the reco-
mmendations contained in the Fourteconth Revort of tihic Committee is
given in .wnendix. It would be observed thercfroum, th-t out of 23
recommendstions in tho Report 17 recommendations i.co. 72.91 percent
have been ~ccented by the Govarnment. The Committ s do not desire
to pursuc 2 rocommendations i.e. 8.69 percent of th. i rocommenda=
tions in vicw of Government replies.‘Zoufécommondntions i.e. 17.39
ncrcent in respect of which renlies of the Governm.nt h-ve pot

been accented by the Committce require reitera . g
N,
. §
NEW DELII : PARAS R A7 BH.GiiAT ¢
Chhirman, .
.8 Decemb.r, 1993 Committee on thc¢ .oliare of
17 JAgrahayana, 5 Scheduled Jxstes and

Schedulad Tribes,

4



_ANNEXURE

_CHAPTER=1

REPORT
1.1 This Report of the Canmittee on the Welfare of
Scheduled Castes apd Scheduled Tribes deals with the Action
Laken by Government on the recommendations contained in the
Fourteenth Report (Tenth Lok Sabha) of the Canmittee on the
Ministry of Civil Aviation & Tourism (Deptt. of Civil Aviation)
regarding Reservations for and employm=nt of Scheduled Castes
and Scheduled Tribes in International Airports Authority of

India,

132 The F.urteenth Report was presented to Lok Sabha on

December 23, >952, It contained 23 recommendations. Replies

of the Govermment in respect of these recommendations have been

exgnined and may be categorised as under :-

(i) Recommendations and observations wh}Ch have been accepted
by the Govermment (sl.Nos.3, 4, 5, 6, 7, 11, 12, 13, 14,
15, 17, 18, 19, 20, 21, 22 and 23).

(ii) ilecommendat ions and observations which the Committee

do not desire to ~ursue taking into consideration the
replies of the Govermment (S1,Nos.9, IC).

(1ii )Recommendations and DbServatlons replies to which have
not been acceptad by the Ccmm:LLtee an»di which require
reiteration(S Nos.a 2, 8 and 16),

(iv) Recommendations and observations in resRect of which
final replies have not been received(Ni

1.3 The Committee will now deal with tiiose action taken

replies of the Govermment which need reiteration,

1) OF DIRECTQRS
Recommen ations at Sl.Nos.l,2, Para 1.9 and 1,10)

1.4 In Paragraph 1.9 of the Fourteenth Report (Tenth Lok Sabha)-
the Committee desired that the Govermment should make serious
efforts to find a suitable SC or & person, official or non-

official for appointment as a Member, whcle-time or part~time,
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on the Bogrd of the Authority and consider the desirabii T
of making a provision in the International Airports

Authority Act, 1971 for appointment of a Member belonging

to SC or ST on the Board of Authority.

1,5 1In Paragraph 1.10 of the Fourteenth Report (Tenth

Lok Sabha) the Committee had recommended that the Govermment
would make earnest efforts to find out suitable /ST persons
for giving representation to at least one SC or ST member

in the Board of the unified Authority of Hational Airports
Authority and International Airports Authority, in case they
are merged as the propos al for their merger is under’
consideration of the Govermment. '

1.6 In their reply the Govermment have stated that the
prev_‘ailing guidelines on constitution of Board of Directors
of Public Enterpfises'do not make it obligatory to provide
representation to SC/ST at the Béard."iovél. Govermment

do not propose to make any mandatory provision in this
matter, However, Govermment are alive to the need to
provide wider opportunities to SC/ST an. consider their
appom'tm ent to the Board of Management at the time of
conStJ.tu;.lgn or reconstitution of the Board, Due

mpor‘tance will continue to be given to this matter.

( .'7 The reply of L he Government is not accep'table 't.o the

;'Commit'tee. . They reiterate their recomn\e‘ndat.i'on for making
{ a provision in the International Airports Authority Act,l1971
| for appointment of a Member bélonging to SC or ST on the

Board of Authority,
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; -%\!EQRTING TB‘& ING TO SC/ST CANDIDATES BEFORE THEIR SELECTIOI\
Recommendatlon S1.No.,8, Para 2.25)

1,8 In paragraph 2.25 of the Fourteenth Report (Tebth

Lok Sapha) the Committ e desiréd that as agreed to during
evidence, ST candidates should be chosenagpékimparted training
in the respective diSleline and thareﬂé those who perfomm
better be selacted and appointed as g?etggﬁgggglfggsthe shortfall
in respect of spheduled Tribe candldates“had been stated to be
non—-availability of candidates with requ1sace qualif ication
and experience.
1.0, The Govermment in their reply have stated that in
addition to the concession already available, JAAI have further
liberalised the rules for filling up the vacancies reserved for
$C/ST. hccording to the liberalised rules, if reserved vacancies
in a grade reamain unfilled even after appointing SC/ST candidates
on relaxed standards then the best SC/SI candidates from
amongst those who faii to qualif& the prescribed test even by
relaxed standard are considered for appointment as Traines on
stipend égainst the rwnaining reserved vacancies, After impartir
_Aralining for six months they have to quaiify in the prescribed
test for regular appointmeﬁt.
fl.l@ The Committec are not convinced with the reply of
;the Govermment and desire that 3C/ST candidates should be
_:Ip:OUided a period of one year for qualifying the prescribed
_]test.
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‘LIAISOil OFFICER IN THE juINISTRY
l%ﬁcommen ation SI.No,16, Para 3.9)

1.d) In para 3.9 of the Fourteénth Report (Tenth Lok Sabha)
the Committee had recommended that the Liaison Officer of che
Ministry shéﬁfaiperibdically and regularly inspect the
reservation rosters maintained by IAAI at Headquarters as
well as its other offices to ensure proper implementation
of reservation orders,
l.12 The Govermment in their reply have stated that there
are 6 Public Sector Enterprises and 4 Attached/sSubordinate
and autonomﬁus arganisétions under the ilinistry of Civil
Aviation and Tourism (Deptt. of Civil Aviation). It may,
therefore, be difficult for the Liaison Officer in the
Ministry to visit every year the Headquarters and Regional
Of fices of all the formations, including International
Airports Authority of India, in addition to attending to
other duties as Deputy Secretary. However, efforts will he
made to see that the Liaison Off icer or his-representative
visits the Headquarter/Regional Offices of -JAAI onoe in a
year to ensure thet reservation orders are implemented in
all respects,
11.13 The Committee are not satisfied with the reply of the
EGovernment and would like to reiterate that the Liaison
%Officer of t he Ministry should periodically and regularly
, inspect all the reservation mx rosters of IAAI at the

|

! Headquarters to ensure proper implementation of reservation

] orders .



GHAPTER II

Recommendat!ons and observations which have h_pc,n
accepted by the Government.

‘ e e
Recommendation (S1.No.3 Para 1.11) .

The Committee regret to note that the Board of IAAI is only
approached wherever it is the competent authority and it does not

review the implementation of reservation policy in favour of SCs/STs
of their own. They recommend that the Board of IAAI should undertake
periodical reviews to ensure that reservation orders in favour of

SCs/STs are implemented scrupulously.
REPLY

Board of International Airports Authority of India would
henceforth undertake periodical reviews to ensure that reservation

orders in favour of SCs/STs are implemented scrupulously.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.



Statement showing the action taken on the
@ recommendations/conclusi
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duled Castes and
the Ministry of Civil
vil Aviation)-Reservation
astes and Scheduled Tribes in
onal Airports Authority of India.

Recommendation (S1.No.4 Para 2.21)

The Committee regret to note that inspite of the directive that
the reserved vacancies should also be notified to one or more
stations of the All India Radio, the instructions have not been
issued by IAAI to other units to notify vacancies reserved for
Scheduled Castes and Scheduled Tribes to All India Radio/
Doordarshan. In the opinion of the Committee AIR/ Doordarshan are
considered to be the essential and popular means of communication to
the remotest corner and one of the reasons for shortfall of Scheduled
Castes and Scheduled Tribes in various cadres could be due to not
following the directives. The Committee, therefore, recommend that
all the reservations orders should be followed scrupulously in

future.

REPLY

All Units of International Airports Authority of India have

started notifying reserved vacancies to All India Radio and

Doordarshan.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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Statement showing the action take on the
recommendations/conclusions contained in the Tteenth Report

eduled Castes and
e Ministry of CcCivil
vil Aviation)-Reservation
astes and Scheduled Tribes in
al Airports Authority of India.

L of the Committee on
Scheduled Tribes (Te
Aviation and To
for and em
Internati

Recommendation (S1.No.5 Para 2.22)
The Committee further recommend that in addition to the
vacancies being advertised in the National Dailies these vacancies
should also be simultaneously advertised in the regional/ local

newspapers of the areas concentrated with SC/ST population to attract
more and more SC/ST candidates.

REPLY
International Airports Authority of India have taken action to
ensure that the vacancies are also advertised in regional /local

news papers of the areas with high concentration of SC/ST population.

MINISTRY. OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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Statement showing the ion taken on the
9 recommendations/conclusions ained in the F eenth Report
v of the Committee on Welfare of Sch€éduled Castes and

Lok Sabha) on Ministry of Civil
Aviation and T sm (Department of 2fvil Aviation)-Reservation
yment of Scheduled Castes and Scheduled Tribes in

al Airports Authority of India.

Scheduled Tribes

Internat
Recommendation (S1.No.6 Para 2.23)

The Committee are unhappy to note that IAAI inspite of special
efforts has failed to clear the shortfall in Group ‘A’ and ‘B’ posts
as there is still shortfall, of 2.33% and 1.53% SCs and 3.49% and
2.37% STs as on 1.1.1992 respectively. The Committee further note
that shortfall of 2.00%, 2.19% and 0.56% SCs still exist in Group ‘C’
posts at their Calcutta, Trivandrum and Headquarters Offices
respectively. The shortfall of STs in Group ‘C’ and ‘D’, posts is
alarming in almost all the offices except Madras where there 1is no
shortfall. The Committee, therefore, recommend that the IAAI should
make concerted efforts within time bound programme to eliminate the
shortfall of SCs and STs in all the groups.

REPLY

IAAI have been making efforts to clear the shortfall on
priority basis. In addition to the concession already available,
IAAI have further liberalised the rules for filling up the vacancies
reserved for SC/ST. According to the liberalised rules, if reserved
vacancies in a grade remain unfilled even after appointing SC/ST
candidates on relaxed standards then the best SC/ST candidates from
amongst those who fail to qualify the prescribed test even by relaxed
standard are considered for appointment as Trainee on stipend against
the remaining reserved vacancies. After imparting training for six

months they have to qualify in the prescribed test for regular

appointment.

MINISTRY . OF, . CIVIL AVIATION & TOURISM (DEPARTMENT CF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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Recommendation (S1.No.7 Para 2.24)

In order to clear the backlog of STs, the Committee recommend
that as agreed to during evidence, special teams for
recruitment of STs should be sent to tribal concentrated areas
of the country. They further recommend that Campus recruitment

of SCs and STs only should also be tried as one of the methods
of recruitment in future.

REPLY

IAAI had deputed a special team to Shillong (Meghalaya) for
selection to certain categories of posts reserved for STs. Pursuant
to their efforts, offers of appointment have been sent <o 4
candidates belonging to STs for the post of Asstt. Grade-II (Steno)/
Asstt. Grade-II (Steno) Trainees and to 13 candidates for the post
of Asstt. Grade-III/ Asstt. Grade-III (Trainees). IAATI would
continue efforts and send teams to other areas having tribal

concentrations. IAAI is also working out modalities for campus

recruitment of SCs and STs.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF C.VIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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on the recommen 8/conclusions
contained in the Fourtee eport of the Co ee on the Welfare of
Scheduled Castes and eduled Tribes nth Lok Sabha) on the
Ministry of Civ viation and Touri (Department of Civil Aviation)
-Reservati or and employm of Scheduled Castes and Scheduled
Tribes International Airports Authority of India.

gStatement showing the action

Recommendation (S1.No.11 para 2.39)

The Committee regret to note that IAAI authorities have not
been able to maintain the reservation quota of 15 percent of SCs and
7 1/2% of STs in promotion as only 15 SCs and 6 5Ts i.e. 11.9% and
4.75% respectiveli in Group ‘A’ and 21 SCs and 5 STs i.e. 14.08% and
3.55% respectively in Group ‘B’ have been promoted during 1989, 1990
and 1991. One of the reasons attributed for the 1low representation
in promotion of SCs and STs is non-availability in the feeder cadres
even after extending the zone of consideration. They desire that in
order to increase the representation of SC/ST in various Groups, the
existing SC/ST employees who fall within five times the number of
vacancies may be considered against reserved vacancies for promotion
to make up the shortfall of SC/ST officers. The Committee further
recommend that the management should go in for direct recruitment
against the reserved vacancies of promotion quota in various posts
which could not be filled due to non-availability of eligible SC/ST
employees in feeder cadres by temporary diversion of promotion to
direct recruitment quota as per Reservation Directives.

REPLY

In accordance with IAAI (Recruitment & Promotion) Regulations,
promotions from Group ‘C’ to Group ‘B’, from Group ‘B’ to the 1lowest
rung of Group ‘A’ and within Group ‘A’ are made on the basis of
Merit-Cum-Seniority (Selection). The 2zone of consideration is

extended to 5 times the number of vacancies for SC/ST candidates.

Where reserved vacancies within the promotion quota, cannot be
filled due to non-availability of eligible persons belonging to
Scheduled Castes and Scheduled Tribes, such reserved vacancies

henceforth will be diverted temporarily to direct recruitment quota

as per Reservation Directives.

b o
‘--M,I.N;s?ay, .OF CIVIL AVIATION & TOURISM (LEP..R.MENT OF CIVIL

AVIAT

ON) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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(g Statement showing the act en on the recommen /conclusions
"“contained in the Fo h Report of the Co ee on the Welfare of
Scheduled Cas and Scheduled Tri enth Lok Sabha) on the
Ministry o vil Aviation and Tour (Degartment of Civil Aviation)
on for and employment Scheduled Castes and Scheduled

Tribes in International Airports Authority of India.

w

Recommendation (S1.No.12 para 2.40)

The Committee learn that sometimes the promotion process gets
delayed due to Constitution of DPCs, late receipt of ACRs and
disposal of the representation for the review of ACR. They therefore
recommend that the IAAI should.take necessary timely steps in the
gromotion matters to avoid unnecessary delay and resentment amongst

ts employees, specially SCs and STs.
REPLY
International Airports Authority of India normally hold
. meetings of Departmental Promotion Committees for selection for
promotion to Groups ‘A’ and ‘B’ posts every year between April and
June. For promotion to Groups *‘C’ and ‘D’ posts, Departmental
Promotion Committee meetings are convened as and when vacancies
arise.

In order to obviate delay, IAAI has notified a time schedule
for submision of Performance Appraisal Reports by the Reporting,
Reviewing and Countersigning Officers. According to this the
Performance Appraisal Reports are to be completed in all respects

latest by the 10th of March following the year to which the

Confidential Report pertains.

'

MINISTRY  ‘OF- CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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Statement showing the action taken on the recommendation
ntained in the Fourteenth Repo he Commit
Lok Sabha) on the

cheduled Castes and S (T
Ministry of Civi artment of Civil Aviation)
i Scheduled Castes and Scheduled

~-Reservatio
Tribes i thority of India.

onclusions
he Welfare of

ion and Tourism
r and employment
nternational Airports

Recommendation (S1.No.13 para 2.45)

The Committee note that out of 54 casual workers regularised by
IAAI in their various units during the last three years, 13 belonged
to Scheduled Castes and none to Scheduled Tribe. The Committee are
constrained to observe that by not regularising any casual worker
belonging to Scheduled Tribe during the said period, the Management
of IAAI has failed to effectively implement the reservation orders,
and recommend that whenever any casual labour is regualirised due
representation should be given to SCs /STs, especially to STs, as per
the instructions on the subject.

Recommendation (S1.No.14 para 2.46)

The Committee also note that out of 750 casual labourers
engaged for the construction of terminals 56 belonged to SC and none
belonged to ST, 23 SCs have been absorbed out of 81 casual labourers
regularised and 33 SCs are yet to be regularised in the services of

IAAI. The Committee need hardly stress for regqgularisation of the
remaining SC casual workers at the earliest.

REPLY
International Airports Authority of India is taking action to
regularise the services of casual workers belonging to SC/ST against

suitable vacancies available according to instructions on the

subject.

MINLSTRY' §0F« CIVIL AVIATION & TOURISM (DEPARTKENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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.:MINISTRY OF CIVIL AVIATION 7 TDUKISM (DEPARTMENT OF CIVIL
‘AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.

~Statement showing the action
¥ :ontained in tire Fourt

on the recommendati conclusions
Report of the Commi on the Welfare of
Scheduled Tribes Lok Sabha) on the
Aviation and Touri epartment of Civil Aviation)
for and employme of Scheduled Castes and Scheduled
n International Airports Authority of India.

Scheduled Castes

Recommendation (S1.No.15 para 2.47)

The Committee recommend that henceforth the reservation
resters for casual/daily rated workers etc. should be kept in TAAI
so that the overall percentage of SCs and STs does not go below the
prescribed percentages for these categories, as agreed to by IAAI.

REPLY
International Airports Authority of 1India would henceforth
ensure maintenance of the roster in the manner recommended by the

Committee.
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on the recommendat s/conclusions
eport of the Comm on the Welfare of
Scheduled Tribes enth Lok Sabha) on the
viation and Touris epartment of Civil Aviation)
or and employment of cheduled Castes and Scheduled
International Airports Xuthority of India.

Statement showing the action
contained in the Fourte
Scheduled Castes
Ministry of Ciwi
-Reservati

Recommendation (S1.No.17 para 3.10)

The Committee note that the Liaison Officers of HQ. and other
offices of IAAI have never met during the last three years to discuss
the matters of common interest. However after holding a joint
meeting on 12.10.1992, such joint meeting is considered to be useful.
The Committee would like to stress the need of holding joint meeting
of all Liaison Officers regularly atleast Twice a year to discuss the
common problems. The Committee would also like the Liaison Officer
of the Ministry to attend such meetings and clarify the doubts if

any.
REPLY

Joint meetings of all the Liaison Officers in International
Airports Authority of India will be held twice a year to discuss
matters of common interest The Liaison Officer of the Department of

Civil Aviation or his representative will also be associated with

these meetings.

. MINISTRY OF CIVIL AVIATION -& TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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5tatement showing the action tak e recommendations/conclusions
contained in the Fourtecen ort of the Committee on
Scheduled Castes a Cheduled Tribes (Tenth
Ministry of Cjw+¥ Aviation and Tourism (Depa nt of Civil Aviation)
-Reserva for and employment of S uled Castes and Scheduled
Tribes in International Airports Authority of India. ‘

Recommendation (S1.No.18 para 3.11)

They also recommend that the persons responsible for the
maintenance of rosters should be imparted proper training so that the
chances of any omission/ default are eliminated.

REPLY
The officers and staff responsible for maintenance of rosters

in International Airports Authority of 1India will be given

appropriate training.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
"AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18:10.1993.
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Scheduled Castes a cheduled Tribes (Te

Ministry of Civ iation and Tourism (D ment of Civil Aviation)

-Reservatio r and employment of uled Castes and Scheduled
ternational Airports Authority of India.

k Sabha) on the

Recommendation (S1.No. 19 para 3.12)

The Committee further desire that the Liaison Officer of
HQ. should periodically atleast once a year inspect the reservation
rosters maintained in all the units of IAAI personally as assured by
the Chairman IAAI during evidence.

REPLY
International Airports Authority of India would ensure that the

Liaison Officer at Headquarters inspects the rosters of all units

at least once a year.

" MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/S2-SCT DATED 18.10.1993.
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yStatement showing the action taken o
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Scheduled Castes and uled Tribes (Tent
Ministry of Civil tion and Tourism (De
-Reservation and employment of Sc
Tribes in ernational Airports Au

Recommendation (S1.No. 20 para 3.13)

The Committee find that the procedure for dereservation
in prommotion states that before any reserved vacancy is dereserved
and filled up by promotion by a general candidate, prior approval of
the Board of Directors for Group ‘A’ and ‘B’ posts and that of the
Managing Director for Group ‘C’ and ‘D’ posts should be obtained for
which the Board of Directors should be apprised from time to time.
The Committee understand that this procedure of dereservation in
promotion had not been followed by IAAI. The Committee therefore,
recommend that the Authority should invariably follow the Directives
in letter and spirit.

REPLY

International Airports Authority of India will follow the

prescribed procedure.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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conclusions
the Welfare of
Lok Sabha) on the

ontained in the Fourteenth oFf the Commit

Scheduled Castes and
Ministry of Civi rtment of Civil Aviation)

-Reservatio or and employment Scheduled Castes and Scheduled
Tribes nternational Airports Authority of India.

Recommendation (S1. No.21 para 3.18)

The Committee find that there is no separate grievances
redressal procedure in IAAI for its SC/ST Employees and in the
absence of complaint register, the statistics regarding complaints
received from SC/ST Employees during the last 3 years were not
available. With a view to ensure implementation of reservation
orders and imparting justice to SC/ST Employeee the Committee feel
that all the complaints/ grievances regarding promotions etc. should
be considered promptly within time schedule. They, therefore,
recommended that separate grievances/ complaints registers should be
maintained at all the offices of IAAI and Head of the Units should
ensure prompt disposal of complaints/ grievances received from SC/ST
Employees and periodically submit a progress report to the HQs for
information/ necessary remedial measures.

REPLY
International Airports Authority of India and its units will
henceforth maintain separate complaint /grievance registers for
ensuring prompt disposal of complaints/ grievances received from
SC/ST employees. Heads of each unit will submit to Headquarters a

guarterly report on complaints /grievances for review.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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recommendations/conclusions
of the Committee o 1fare of
uled Tribes (Ten Sabha) on the
tion and Tourism ent of Civil Aviation)
and employment cheduled Castes and Scheduled
ernational Airports Authority of India.

®:atement showing the action taken
» contained in the Fourteenth
Scheduled Castes and
Ministry of Civil
-Reservation
Tribes in

Recommendation (S1.No.22 para 4.2)

The Committee cannot but emphasise the provision of the
Directives that in-service training programme on regular basis in an
Undertaking or Corporation is one of the essential step for bettering
the prospects of SC/ST employees. The Committee, therefore,
recommend that in-service training programme for such SC/ST employees
who have been recruited or promoted by relaxing the standards in the
IAATI should be arranged on a regular basis so as to enable them to
come up to the standards of other candidates.

REPLY
v In-service training has been given to 71 employees belonging to
Scheduled Castes and Scheduled Tribes as per details below:-
Year SC ST Total
1989 23 05 28
1990 18 - 18
1991 23 02 25
"""" Total: e 07 71
International Airports Authority of 1India will continue to
provide in-service training to Scheduled Caste / Scheduled Tribe
candidates and give special attention to training those SC/ST
' candidate who have been recruited or promoted by relaxed standards.
¥

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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@sStatement showing the action t he recommendations/co
contained in the Fourtee eport of the Committee elfare of
Scheduled Castes Scheduled Tribes (Ten
Ministry of Ci viation and Tourism (De ent of Civil Aviation)
-Reservati or and employment of Sc ed Castes and Scheduled
Tribes nternational Airports Authority of India.

Recommendation (S1. No.23 para 4.4)

The Committee find that IAAI has been carrying forward a long
list of backlog vacancies especially of Scheduled Tribes in various
categories for a number of years. Obviously this was due to the
non-availability of suitable ST candidates. The Committee recommend

that IAAI should prepare its man-power plan for the next five years
and take timely action to select, train and recruit the requisite
number of Scheduled Castes and Scheduled Tribes in various

categories.
REPLY

International Airports Authority of India has initiated action
for preparing its man-power plan. Efforts will be made to ensure

timely action for selection, recruitment and training of SC/ST

candidates in various categories.

L4
MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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Recommendations and observations which the Committee
do not desire to pursue in view of the Government

renlies.

Recommendation (S1.No.9 para 2.26)

The Committee are informed that filling of the backlog
vacancies in IAAI was hampered due to the general ban on recruitment

imposed by the Ministry of Civil Aviation 1n December, 1990 as

measure of economy. On a clarification by the Ministry on 3

December, 1991 that the ban was not applicable in respect
vacancies reserved for SCs/STs some recruitment did take place.

of
As

the backlog has increased due to ban, the Committee recommend that

immediate steps should be taken to make good the backlog.

Recommendation (S1.No.10 para 2.27)

The Committee find that even after special recruitment drive

undertaken by IAAI only 15 vacancies of SCs and 26 vacancies of

STs

could be filled during the last three years against the backlog of 75
SCs and 99 STs as on 1.4.1989. The Committee recommend that

concerted efforts should be made by IAAI to clear the backlog by 3
March, 1992 as promised during the course of evidence.

REPLY

1st

IAAI have been making efforts to clear the backlog. Till
31.3.1993, 52 candidates belonging to SCs and 41 candidates belonging

to STs have been appointed, as per details given below:-

Scheduled Caste S8cheduled Tribe
Backlog Current Total Backlog Current Total

A. Total Reser- 60 48 108 73 44 1
vation.

B. Appointed 22 30 52 21 20

C. Offer Made 3 5 8 14 6

IAAI will continue to make efforts to clear the backlog
as early as possible.

MINISFRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.

17

41

20
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RéGoMmendations and observations in respect of which
renly of Goveénment has not been accepted by the

e,
Committee, and which require reiteration.

»

Recommendation (S1.No.l1 Para 1.9)

The Committee are distressed to note that in the present Board
of IAAI, no Member belongs to SC or ST. While drawing the attention
of the Government to their repeated recommendation for appointment of
at least one SC/ST member on the Board of Directors of Public
Undertakings, the Committee desire that the Government should make
serious efforts to find a suitable SC or ST person, official or
non-official for appointment as a Member, whole-time or part-time, on
the Board of the Authority. Desirability of making a provision in
the International Airports Authority Act, 1971 for appointment of a
Member belonging to SC or ST on the Board of Authority may be
considered.

Recommendation (S1.No.2 para 1.10)

The Committee have also been informed that a proposal to merge
the IAAI and National Airports Authority is under consideration of
the Government and hope that the Government will make earnest efforts
to find out suitable SC/ST persons for giving representation to
atleast one SC or ST member in the Board of the unified authority as
assured during evidence.

REPLY

The prevailing guidelines on constitution of Board of Directors
of public enterprises do not make it obligatory to provide
representation to SC/ST at the Board level. Government do not
propose to make any mandatory provision in this matter. However,
Government are alive to the need to provide wider opportunities to
SC/ST and consider their appointment to the Board of Management at
the time of constitution or reconstitution of the Board. Due

importance will continue to be given to this matter.

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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Statement showing the taken on the

recommendations/conclusions alned in the Fourtee eport
of the Committee on e Welfare of Sc:sanﬁ'ngﬂa and
Scheduled Tribes Lok Sabha) on the inistry of Civil
Aviation and sm (Department of CiviY Aviation)-Reservation

oyment of Scheduled C s and Scheduled Tribes in
nal Airports Authority of India.

Recommendation (S1.No.8 Para 2.25)

The reasons for the shortfall mostly for technical posts in
respect of Scheduled Tribes have been stated to be non-availability
of candidates with requisite qualifications and experience. The
Committee desire that as agreed to during evidence, ST candidates
should be chosen and imparted training i1n the respective discipline
and thereafter those who perform better be selected and appointed.

REPLY

In addition to the concession already available, IAAI have
further liberalised the rules for filling up the vacancies reserved
for SC/ST. According to the libralised rules, if reserved vacancies
in a grade remain unfilled even after appointing SC/ST candidates on
relaxed standards then the best SC/ST candidates from amongst those
who fail to qualify the prescribed test even by relaxed standard are
considered for appointment as Trainee on stipend against the
remaining reserved vacancies. After imparting training for six

months they have to qualify in the prescribed test for regular

appointment.

» .
MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993.
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e Welfare of
Lok Sabha) on the
ment of Civil Aviation)
led Castes and Scheduled
rity of India.

Recommendation (S1.No.16 para 3.9)

The Committee note that an Officer in the rank of Deputy
Secretary has been appointed as Liaison Officer in the Ministry of
Civil Aviation to ensure implementation of reservation orders in
favour of SCs/STs including IAAI employees. the Rosters maintained
by IAAI HQ. had only been inspected by him in 1990 and 1992 during
the last three years and had pointed out shortcomings relating to
non-observance of procedure for dereservation of vacancies. The
Committee recommend that henceforth the Liaison Officer of the
Ministry should periodically and regularly inspect the reservation
rosters maintained by IAAI at HQs as well as at its other offices to

ensure proper implementation of reservation orders.

REPLY

There are 6 Public Sector Enterprises and 4
Attached/Subordinate and autonomous organisations under the Ministry
of Civil Aviation and Tourism (Department of Civil Aviation). It
may, therefore, be difficult for the Liaison Officer in the Ministry
to visit every year tl e Headquarters and Regional Offices of ail the
formations, including International Airports Authority of India, in
addition to attending to other duties as Deputy Secretary. However,
efforts will be made to see that the Liaison Officer or his
representative visits the Headquarter/Regional offices of IAAI once
in a year to ensure that reservation orders are implemented i1 all

respects.

MINISTRY OF CIVIL AVIATION: & TOURISM (DEPARTMENT OF CIVIL poraate
AVIATION) O.M. NO.A.14016/4/92-5CT DATED 18.10.1993. Sy
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_APPENDIX
(vide Para 4 of the Introduction)

IN/ALYSIS OF THE ACTION T/KEN BY THE QOVERNMENT ON THE
RECOVIMENDAT IONS CONT AINED Iii THE FOURTEZNTH REPORI

OF THE COMMITTEE

Total i mber of recommendations - 23
Recomriendations whnich have been accepted

by t h: Govermment (vide recommendations at

sl.Nos. 3, 4, 5, 6, 7, il, 12, 13, 14, 15, 17,
18, 19, 20, 21, 22, 23).

Numb -r - - 17
Percentage of Total - - 73.91
Recommendations which th: Committec do not

desire to pursue in view of the Govermment

replics (vide recommendations at S1.Mos.9 and 10).
Number - - 2
Percentage to total - - 8.69
Recommendations in respect of which final replies

of Govermment have not becn accepted by the

Committee and which requires reiteration

(vide recommendation at Sl.Nos.l, 2, 8 and 16)

Number - _ 4
Percentage bo total - - 17 .39
Recommendations in respect of which final

replies of Govermment hav: not been received

(vide recommendation at Sl.No. - WNil),

Numbar - - Nil

Percentage to total - - Nil,

——— —
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COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

(1993=94)

(TENTH LOK SABHA)

THIDTEENTH SITTING
(17.11. 1993)

The Committnse sat from 11.00 t» 13.00 hres.

PRESENT
Shri Mentay Prdmanabham = Convener

WEMBERS

2. Shrimati Dil Kumari Bhandari
3Se Shri Ram Prakash Chaudhary

4, Dr. Ram Chandra Dome

5. Shri Kadambur M.R. Janardhanan
6. Shri Birsingh Mahato

7. Shri K.H. Muniyappa

8. Shri Ru§ Chand Murmu

RV S/BH.,

9. Shri Prakash Yashwant Ambedkar
10. Shri Ram Deo Bhandari

ll. DCr, Faguni Ram

12, shri Ramnnrayan Goswami

la Shri S.C. Qupta, Joint Secretary
2. Shri K.K. Ganguly, Deputy Secretary

3. Shri Babu Rem, Under Secretary
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3. The Committq  cunsidzred Memor-ndum Mn.d4 .reqar'ding
Actiin Taken Replies of the Government to the

rccoria ndations contained in the Fourteenth Report
(Tonth Lok Sabha) on Ministry of Civil Aviation and
Tourism (Dopnr‘tm-_nt of Civil Aviation) = Reservations
for and cmploymcnt of Schoduled Castes and Scheduled
Tribes in Internnticnal Airports Authority of India

and adoptcd it with the following amendments/

modi fictivns/additions 3~

contde.. 03/"'
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1. 4 1.7

24 4 1.7
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& 29

mendments/ifodiiications/Additions

- e o e A e e e 4 o8 A Y e R e —

For “The Co:ai'’ ee tonsider the reply»

of the Govarnm~ntl nov satisfactery an”
reiterate [hal zacommnndation that the
Totrermainy shiculd moka serious efforts

Lo find-a suitchle SC ox ST person,
nfficial or non-oificial for appointment
as a Member, vihols time or part-time

on the 3o0ard of Llirectors of the Author ity
and consider the desirab.lity of making
~a provision in the International Airports
Authority .ct, 1971 for appointment of @&
Wenmber belonging to SC or ST on the

Board of Authority.®

Read “The replx,of the Goverrment is .
acCeptable to Lhe Committee Tney
reiterate tiwkir recommendation for m-<: -
a provision in the International Ail- ..
Author ity Act, 1971 for appcinitment o
fjember beloncing to ET oxr ST on the

Board of Authority.®

ter Para 1,7, Add Paxa 1.€, 1.9
gﬁa"l.lo_as foil§W§ P '
LAPARTING TRALNING TC S§3/5T CANRIDATLS
BEFORE THEIR SELECTION &= "~
TRecommendation 31.70 .8, Para 2,25)

1,8 In Paragr~~h 2.2h5 of the Fourteznt®
Report (Tanth .ok Sabha) the Committen
desired thet as agreed to during evidence
5T candidates shoulc be ~hosen and
imparted <rainin¢ in the respective
discipline anu thereafter those who
perfomm oetier be selected and avpointed,
as the reasons for tha shortfall in
respect of S¢haduled Tribe candidates

for technical posts had been stated to Le
non-availability of candidates with
requisite qualificstions andi experien:c.

1.9 The Govormm:ni in their reply -
stated that in aduition to thz conc.=:; 'n
already available, IAAL have furtiher
liberalised the rules for filling up
vacanc ies roeserved for SC/ST. accord: .

to the liberalised rulcs, if reserv-.
vacancies in a grade renain unfilleo - : . n
after appointing SC/ST candidatas ~n
relaxed standards then “he bast &0/7



Sl, Page Para Line
_NQt No, 'NOO No .

Mend'nents/l\ﬂodlf;.c ~t iops/. ORE t:l.o-ns T ‘j"

- - T R R R I ]

3. 5 1,10 -
(Revised
Para 1.13)
Yoo e gt
b oo ; H
,I‘t?'"'. T
R s

andidates from amongst thoso who fail
to qualify the prescrired test cven by
relaxed standard ere Cons idered for

appo intment as Train:® »1 stipend

against the remem:mj )¢Servad vacanc ies,
After imparting treininc for six months
they have t¢ qualify in *ae prescribed
test for regqular eprointnent.

1.10 The Commitiee arc not convinced
with the reply of the Govermuent and
desire that 3C/ST candidates should be
provided a perioy of op. vear for
quallfylng the pyoscribed tast,

¢
For "The Committe. ar:> n-ot satisfied
with the reply of ths Covermment ~nd
would like s:o reiterate that the Lizis
Officer' of the MNinistry chouau periodi .
cally alg regulerly inspect “he reser-.
tiop a:(.s 'ors - ma int aifsd by m. _\.t

' Headqua 0-"‘5' a8’well ag LLgoknET o

affice tfp ELSUEC prop&. .U'n 91\.1”1.,“.

. of wresert iign ordars. -

P,“e éctuml’tvle_ ary lf'*t:’fi sptisfied
hﬁe Iy of the Laytrﬂnem and
wog 1kﬁ 0 rdqtefate *hat the Liaison
¥c of the Minigtry. should periodi-

rally anﬁ Tgguliwly ins;:‘ 't the

reservation rosters of IAAI at the
Hleadquarters to znsurc “cp*»r impleoment a-
tion of rescrvatior ~riacs,

The Committec then adjourned,
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